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Before the National Green Tribunal 

Eastern Zone Bench, Kolkata 

 

OA No. 97/2022/EZ 

In the matter of: 

Subrata Debnath 

………………………..…Petitioner 

Versus 

State of Tripura & Ors. 

………………………Respondents 

 

Status Report – cum - Affidavit of compliance of the respondent No. 

5 in terms of the orders dated 09/02/23 passed by this 

Hon’ble Tribunal 

I, Dr. Sailesh Yadav, son of Sri Kashi Nath Yadav, aged about 

40 years, by occupation – service, by religion – Hindu, working as 

the Municipal Commissioner, Agartala Municipal Corporation, 

having office at “City Centre Complex”, Post office – Agartala, Police 

Station – West Agartala, District – West Tripura, Pin Code – 799 

001, do hereby solemnly affirm and say as follows: - 

1. I am the Municipal Commissioner, Agartala Municipal 

Corporation (hereafter referred to as “AMC”). I am affirming this 

status report – cum - affidavit of compliance in OA No. 97/2022/EZ 

[hereafter the “said application”] where I was impleaded as the 

respondent No. 5.  

 

2. The “said application” pertains to environmental impact of 

solid waste management facility of AMC at Devendra Chandra 
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Nagar, Agartala. This Hon’ble Tribunal was pleased to dispose of the 

“said application” by its order dated 09/02/2023. 

 

3. The aforesaid order dated 09/02/2023, passed by this 

Hon’ble Tribunal, in the ‘said application’, inter alia reads thus:  

“22. However, in case the work of Bio-mining/Bio – 

remediation has not yet started, we direct the Agartala 

Municipal Corporation to ensure that the same commences 

within next fifteen days. 

23. We find that in these Reports no timelines have been 

given for completion of Bio – mining/Bio – remediation of the 

legacy waste at Debendra Chandra Nagar Dumpsite. We, 

therefore, direct the Agartala Municipal Corporation to file 

Status Report/ affidavit of compliance in this regard by 

31.12.2024.” 

In compliance with the above direction passed by this Hon’ble 

Tribunal the answering respondent is filing this affidavit. 

 

4. At the outset, I consider it necessary to plead as follows: 

A] The “AMC” has taken up the task of processing both 

fresh waste as well as legacy waste by way of two different 

projects which are functioning separately at the Devendra 

Chandra Nagar waste processing site. The procedure of fresh 

waste processing is being conducted through a 250 TPD 

Windrow Compost Plant. It is also stated that the procedure 

of legacy waste processing is being conducted by way of bio-

remediation/bio-mining.   

 

B] For the purpose of processing fresh waste, a 

contractual agreement was signed between “AMC” and Mandy 
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Enterprises [a lead firm of the consortium comprising of M/s 

Mandy Enterprises, Earth Recyclers Pvt. Ltd. and URBO 

Waste Management Pvt. Ltd.] on 30/03/2022. Subsequently, 

a direction was issued by the “AMC” vide work order no. 

F.601/Mech. Div./AMC/2022/11-17 dated 01/04/2022. I 

state that the project has been running successfully and an 

average waste of around 136 tonnes are being transported 

daily to the site. Such waste is further being processed to 

generate compost manure through windrow compost plant. 

Copies of GPS photographs of the functional compost plant 

are annexed hereto and collectively marked with the letter “R 

– 1”. Additionally, a copy of the test report regarding such 

compost manure issued by an independent laboratory, 

namely Qualissure Laboratory Services is annexed hereto and 

marked with the letter “R – 2”.   

5. I state that for the purpose of processing legacy waste by way 

of Bio – remediation/Bio – mining, the following steps have been 

taken: -  

A] The “AMC” had issued a letter to the National 

Environmental Engineering Research Institute (hereafter 

NEERI), Nagpur on 06/02/2022 for receiving technical 

guidance and supervision in treating legacy waste. 

Subsequently, the “AMC” on 23/03/2022 issued a letter to 

NEERI for preparation of Study Report and Quantification of 

Legacy Waste at Devendra Chandra Nagar. This was followed 

by communication by NEERI on 11/05/2022 through 

electronic mail a project proposal entitled “Studies on 

Quantification of Legacy Waste at DC Nagar Waste Processing 

Site, Agartala”. Copies of such letter dated 06/02/2022, 

23/03/2022, electronic mail sent by NEERI dated 

11/05/2022 along with the project proposal are annexed 

hereto and collectively marked with the letter ‘R – 3’.   
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B] The letter of “AMC” was accepted by NEERI, Nagpur 

and a study report was sent through electronic mail to “AMC” 

on 03/12/2022. A copy of such electronic mail dated 

03/12/2022 along with the study report are annexed hereto 

and collectively marked with the letter ‘R – 4’.  The study 

report quantified the legacy waste at around 3, 32, 249.5 

tonnes. I say that based on such quantification, the work for 

processing such legacy waste was awarded. 

 

C] I state that by work order contained in work order no. 

F.458/ Mech. Div./AMC/2019/Part – 1/8057(A) – 8057(E), 

dated 11/ 01/2023, the work of processing the legacy waste 

at Devendra Chandra Nagar was awarded to an agency 

namely, Mandy Enterprises. A copy of such work order dated 

11/01/2023 is annexed hereto and marked with the letter ‘R 

– 5’.  In furtherance to issuance of such work order, one 

processing screen at Devendra Chandra Nagar was set up on 

01/02/2023.  

 

D] I further state that Mandy Enterprises had commenced 

with processing the legacy waste by 15/02/2023 in terms of 

the work order dated 11/01/2023. An interregnum period of 

around thirty-four days, were required by Mandy Enterprises 

for commissioning the machineries, followed by installation 

and engaging skilled manpower to operate and maintain such 

machineries.  

 

E] I submit that higher moisture level in the atmosphere 

disrupted the processing of legacy waste. Such disruption was 

detected by “AMC”, resulting in directing Mandy Enterprises 

to improve the pace of processing the legacy waste by means 
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of installing two more processing screens. Such direction was 

issued by work order no. F.458/Mech. Div/AMC/2019/Part-

I/8926(A)-8926(E), dated 17/02/2023. A copy of such work 

order dated 17/02/2023 is annexed hereto and marked with 

the letter ‘R – 6’. 

 

F]  A total of three processing units were treating the 

legacy waste from 19/03/2023, with the use of three sets of 

processing screens in the following manner: -  

i. Heap Cutting and making Windrow to reduce the 

moisture level by the use of earth movers 
 

ii. Weighing in weigh bridge 
 

 

iii. Waste segregation by the use of three processing 

screens. 

 

iv. Separation of Bio Earth, Refuse Derived Fuel (RDF) and 

Inerts/Rejects. 
 

Copies of GPS photographs of the three functional processing 

screens are annexed hereto and collectively marked with the 

letter “R – 7”. 

 

G] I further state that after separation of Bio Earth and 

Inerts/Rejects are used in land filing of the ditches in the site, 

Additionally, Refuse Derived Fuel (RDF) which gets separated 

in the bio-remediation process is being transported to the 

Dalmia Cement Factory at Meghalaya.  Copies of Test reports 

relating to Bio Earth, Refuse Derived Fuel (RDF), Ambient Air 

Quality, Ground Water Quality issued by an independent 

laboratory, i.e., Qualissure Laboratory Services are annexed 

hereto and collectively marked with the letter “R – 8”.  
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H] I state that the State of Tripura, particularly Agartala 

experiences heavy rainfall in the months ranging from April to 

September. Such heavy rainfall hinders the expeditious 

processing of the legacy waste. The Government of Tripura 

through its Relief Rehabilitation and Disaster Management 

Department had issued a memo on 27/08/2024, thereby 

declaring the whole State of Tripura as a “Natural Calamity 

Affected Area” due to unprecedented floods. A copy of such 

memo is annexed hereto and marked with the letter “R – 9”. 

 

I] I submit that even in such adversarial times, the “AMC” 

has continued the work of processing the legacy waste. I, 

state that as in December, 2024 around 2, 13, 428. 49 tonnes 

of legacy waste have been remediated and around 10.68 acres 

of land have been reclaimed so far. I also state that the “AMC” 

has already spent Rs. 17, 88, 70, 149/- for processing the 

legacy waste by way of bio-remediation at the Devendra 

Chandra Nagar Waste processing site.  Copies of bills 

submitted by Mandy Enterprises and documents indicating 

release of payments in furtherance thereto are annexed hereto 

and collectively marked with the letter “R – 10”. 

 

J] I state that around 64% of legacy waste has already 

been remediated and the rest of the 36% is in the process of 

being remediated prior to 30/06/2025, provided that the 

rainfall and moisture content are within workable limits.  

 

6. The deponent humbly craves leave of the Hon’ble Tribunal to 

submit any other document(s) by way of supplementary affidavit (s) 

for clarifying any matter which may require further elucidation. 
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Shirsho Banerjee <shirshobanerjeeatwork@gmail.com>

SERVICE OF STATUS REPORT IN OA 97/2022/EZ [Subrata Debnath Vs. The State of
Tripura & Ors.]
Shirsho Banerjee <shirshobanerjeeatwork@gmail.com> Wed, Mar 5, 2025 at 10:09 AM
To: Dipankar Saha <dipankarsaha.advocate@gmail.com>

To,
Mr. Dipankar Saha
Advocate for the Petitioner
10, Old Post Office Street,
Fourth Floor, Room No. 105
Kolkata – 700 001.
Mobile No: 98310-50830
Email: dipankarsaha.advocate@gmail.com

 
Re: OA 97/2022/EZ

Subrata Debnath
Vs.

The State of Tripura & Ors.
*******

My client: The Municipal Commissioner, Agartala Municipal Corporation
[Respondent No. 5]

 

Your client: Subrata Debnath

Sir,

1]        I represent the above named respondent no. 5, in the above disposed of original application
before the Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata.
 
2]        A copy of the Status Report - cum - Affidavit of compliance, with its annexures is attached
with this mail in conformance to the order dated 09/02/2023 of the Hon’ble National Green
Tribunal, Eastern Zone Bench, Kolkata.
 
3]        The status report is self-explanatory. Kindly acknowledge receipt.
 

Enclo: As stated

 

Regards,
Shirsho Banerjee

Advocate for the Respondent no. 5
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